Unepiee

Open Ceurt.

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD

Original Application Ne,1G57 ef 2004,

allahab this the 26th day of September 2€0G4.

Hon'sle M. A.K. Bhatnagar, JeM.

Parma Nand Singh

S/e Sri Shesh Mani Singh

R/e Village- Pachwah, Pest - Khajuri, Koraen,
District Allahagad.

sececn e .Applican‘t.
(By Advecate : Sri B Ram)
Versus.

1. Union ef India
threugh Secretary (Pest),
Ministry of Cemmunicgtien, Dak Bhawan,
Sansad Marg, New Delhi.

2 pPost Master General, Allahabad Regien,
Allahakad.

3 Superintendent of Pest Offices, Mirzapur
Division, Mirzapur.

4e Sub- Divisienal Inspecter, Rebersganj,
Sub Division Rebertsganj.

5. Sri Pankaj Dayal S/e Sri Parmeshwar Dayal

R/e Village and Pest- Jharekhurd, Dudhi),
District Senbhadra.

o0 e e e e o cRBSPGndentS.

(By Advecate : Sri Ssumitra Singh)

O RD_ER

By this O.A., filed under section 19 of Administrative
Tribunals Act 1985, the applicant has prayed fer fellewing

relief(s):

"(i) te issue an order, rule er direction quashing
and setting aside the impugned erder of the
appointment ef the respondent Ne.Z which was made
in vielatien 6f the mandatery rules (Annexure A-1.
in cempilation Ne. part 2 te this eriginal
applicatien)

(ii) te issue an order, rule or direction in the
nature of mandamus cemmanding the respondents te
appoint the applicant en the said post ef
G.D.S.M.D/M: Jharekhurd, district Senbhadra.
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(iii) to issue an erder, rule or directien in the
nature of mandamus commanding the respondent
Ne.4 te make the appointment en the said post eof
GoC+SeMD/M.Ce Jharokhurd, District Senbhadra
in accerdance with the provisien ef Gramid Dak

Sewak (cenduct and employment) rule 26Cl as well
as the law",

2e The case, in brief, as per the applicant is that the
post Of G.D+S.MdL/M.C Jharokhurd District Senbhadra fell
vacant pest due te retirement eof reguler incembent namely
Sri Sukar Prasad. The pest was advertised by notification
dated 18.02.2€L2. In pursuance teo this netification,
fourteen candidates applied for the said pest including

the applicant. The grievance of the applicant is thaet
inspite ef better marks in cemparisen te respondent Ne.D
his claim has been ignered and respendent Ne.5 has kBeen

appeinted on the ’@St of G.D +S « MDD o/NLCo

3. learned ceunsel fer the applicant submitted that
the applicant secured 68.33% marks while respondent Ne.S
secured enly 61% marks as stated in para 4.9 ef the C.A.
learned ceunsel for the applicant further submitted that
the main critaria fer méking the gppointment:is-merit and
appointment sheuld be made as per rules filed by the
applicant as Annexure A=4. ilecarned ceunsel fer the
applicapnt further submitted that respendent Ne.S has been
appointediagainst the existing Recruitment Rules. learned
ceunsel for the applicant submitted that representatien
dated 2810.2002 fellewed by several representatien have

peen sent by the applicant against his grievance to the

Superintendent of Post Offices, Mirzapur Divisien, Mirzapur
put ne action has been taken s¢ far by the department.
Learned ceunsel for the applicent submitted that the
applicant will be satisfied if his representation dated

28.16.2002 is decided by the respondents as per rules within

a specified periocd. M
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4. learned counsel fer the respondents submitted that
he has got ne ebjectien if the representatien ef the

applicant is decided by the department as per rules.

Se Accerdingly, the O.A. is disposed of with a
direction te respondent No.3 te consider and decide the
representation ef the applicant dated 28.1¢.2002 by

a reascned and speaking erder within & peried ef three
months frem the date of receipt of a copy of the erder
unger intimation te the applicant. Applicint is alse
directed té send a copy of the representation te the
respondent Ne.2 immediately fer ecarly disposal ef the

representation.

No cests.

Member—J.

Manish/-




